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O R D E R 

13.03.2020   Let the matter be listed for hearing under the heading ‘for 

orders’ on 18th March, 2020 before the 1st Bench.  The appeal may be disposed 

of on the next date.  

 

 

[Justice S.J. Mukhopadhaya] 
Chairperson 

 

 
 

[ Justice Bansi Lal Bhat ] 
 Member (Judicial) 

 

 
 

[ Alok Srivastava ] 

 Member (Technical) 
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